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THE      VICE-CHAIRMAN (SHRI 
LADLI MOHAN    NIGAM): You can 
continue  tomorrow.  We   shall now   take 
up Calling Attention Motion. 

CALLING ATTENTION TO A MATTER 
OF URGENT PUBLIC IMPORTANCE 

The reported collapse of some Residential 
flats newly built hy tbe Delhi Development 
Authority in Vikaspur! and other Areas in 

Delhi and the Action Taken by 
Government in the matter 

 
THE MINISTER OF PARLIAMENTARY 

AFFAIRS, SPORTS AND WORKS AND 
HOUSING (SHRI BUTA SINGH- Sir, on 20-
8-1982 aportion of a building under 
construction in Mayur Vihar developed cracks 
and some portions gave way. To aviod danger 
to human life and workmen in .and around 
this area and for the safety of the structure, 
half of the block 'was pulled down. Inquiry 
conducted into this revealed that it was mainly 
due to improper drainage around the buildings 
which resulted in development of cracks in 
the walls. The work of reconstructing the 
building had been undertaken by the con-
tractor, who also accepted the responsibility 
for the failure. The work of reconstruction has 
since been completed. 

On 7-11-1982. the RCC roof and floor of a 
portion of one unit out of 64 houses which 
were under construction in Greater Kailash-I, 
collapsed resulting in the death of one person 
and injuries to two. The officers of the DDA 
under whose supervision the work was carried 
out, were transferred and departmental action 
initiated. The question of penalising the 
contractor 

has also been taken up. The enquiry con-
ducted into this incident revealed that the 
collapse occurred due to inadequate design 
and poor quality of mortar. The collapsed 
portion is being reconstructed after taking 
necessary strengthening measures. 

A portion of a block (No. C-2) of a four-
storeyed MIG house im Vikaspuri collapsed 
on 28-12-1982 while the work was in 
progress. Some further portion came down on 
30-12-1982. There was ao loss of life. 
Immediately after this mishap an Expert 
Committee was constituted to inquire into the 
causes. Simultaneously, samples of mortar 
and other materials were taken and it was 
found that the mortar did not contain adequate 
quantity of lime, nor was it properly mixed. 
On the basis of the preliminary findings and 
prima facie evidence, the Executive Engineer, 
the Assistant Engineer and the lunior 
Engineer incharge of the work, were placed 
under suspension pending results of the 
inquiry by the Expert Committee. The DDA 
has also set in motion the process of action to 
rescind the contract. The contractor has also 
been barred from taking further works. 

On 29-12-1982, the outer wall of two 
Janata houses ia Avantika near Mangolpuri 
collapsed due to erosion of wall foundation 
by a deep storm water drain under 
excavation. This took place diie to accidental 
puncturing of the water main near the drain 
and accumulation of large quantity of water 
in the drain. The Junior Engineer and the 
Executive Engineer in this case were 
transferred for their failure of supervision. 

On 16th January, 1983, the roof of a higher 
secondary school building on the first floor 
under construction in Paschim Vihar 
collapsed. In this mishap, one woman who 
was engaged by the contractor, fell along 
with the roof and died. A magisterial inquiry 
was • ordered by the Lt. Governor into this 
incident". A First Inormation Report was also 
lodged by the Delhi Development Authority. 

Sir, a fact finding Committee was also 
constituted by the Lt. Governor, Delhi, who  
is the  Chairman, DDA      to  review 
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the housing programmes of the Authority and 
advise on aspects of design, technical 
supervision, quality of materials, inspection 
procedures, empanelment of contractors and 
other related matters. 

In addition, a task force was set up by the 
DDA under the charge of its Chief Engineer 
(Quality Control) to check aU the housing 
schemes in progress. The task force has 
already inspected more than 20,000 houses 
and its recommendations are being followed 
up by the concerned field officers of the 
Delhi Development Authority. 

The Quality Control Wing of the DDA was 
strengthened last year with the appointment 
of a Chief Engineer (Quality Control) who 
functions independently of the technical wing 
and reports directly to the Vice-Chairman—
DDA. Inspection procedures have also been 
tightened so that senior otlicers like the Chief 
Engineer, Chief Project Engineer, Additional 
Chief Engineer and the Superintending 
Engineer intensify the routine and surprise 
inspections. At the same time, measures to 
tone up the administration have also been 
initiated and already 90 officers whose work 
had come in for adverse comments by the 
Chief Engineer (QO) during the course of his 
inspections, have been   transferred. 

Sir, white I do share the concern of the hon. 
Members and the public at the recent 
unfortunate incidents of collapse of houses 
constructed by DDA, I may point out that the 
DDA has been undertaking a massive housing 
programme and over the last decade it had 
taken up the construction of more than 1.5 
lakh houses out of which more than 85,000 
had been completed by March 1982. I am 
confident, Sir, that the recent measures 
initiated by the DDA such as the unit' by unit 
inspection of houses under construction by the 
Task Force set up for the purpose will ensure 
the quality of the construction and,  in turn,   
inspire     public confidence. 
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Avantika-Mangolpuri major penalty 
proceedings are being 'aken against defaulting 
officers. A proposa! for initiating major 
penalty proceedings against the Executive 
Engineer is also under consideration. Action 
againsl the officer responsible for faulty 
design of the storm water drain is also being 
taken. Similarly, in the Create,- Kailash area 
where unfor-tunalely one person died, major 
penally proceedings are being initi'atej against 
the 
defaulting Assistant Engineer and Ihe Junior 
Engineer. The Executive Engineei has been 
repatriated to the CPWD, fhe parent 
deparlment has been informed ol Ihe mishap 
and requested io initiate disciplinary 
proceedings against him. You will appreciate 
that action against the officers of the 
Government cannol be taken just on the spot 
without consulting the rules and the service 
conditions. You have to fulfil those rule^ and 
the service conditions; only then can you 
proceed against them. Whatever possibly can 
be done is being done. In all the four, five, 
incidents which took place unfortunately in   
Delhi. 
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A Chief Engineer exclusively for \ control. 
And similarly for monitoring the Vice-
Chairman, DDA. himself lead surprise visits 
very frequently. In addition to all this on-the-
spot inspection is being done by the DDA. 
There is a cell from the Central Vigilance 
Commission which is ihe highest body in our 
country for maintaining vigilance on quality 
and ensuring that works are done according to 
the rules and specifications. They are 'also 
associated; they work independently; they do 
not work under the DDA. And they bring their 
findings. Some times they suggest actions, 
very drastic actions. Therefore, there is 
sufficient scope both within the DDA and 
from outside. The DDA. the Government of 
lndia, our Ministry, also keeps a very close 
watch on what is going on in tlie D.D.A. So 
there is hardly any need for any high power 
committee afresh to go into the working of all 
the projects under ths  DDA. 

 

 

SHRl SHRIDHAR WASUDEO DHABE 
(Maharashtra): Madam Vice-Chairman, there 
is no doubt that the DDA is playing a very 
vital role in the development of Deihi City. 
They have done good work in Asian Games. 
That apart, I would like to ask on the merits 
of the question. Before that I would like to 
suggest to the Minister onc thing. Previously 
journalists used to get allotment of houses by 
DDA. That has been dispensed with in the 
last two years. They are in great difficulty in 
getting allotment of houses in Delhi. Being a 
champion of sports, will the honourable 
Manistee also assure the House that out-
standing sportsmen will be given priority in 
allotment of houses iu the Asian Games 
Village or in the houses constructed by the 
DDA? Coming to the Calling Attention, I find 
that the action taken by the DDA is not 
commensurate with what has happened in 
different places. 

Firstly 1 would like to know from the 
Minisler whether any compensation was paid 
to the family of the man who died due to the 
collapse of the ioof on 7th November .1982. 

In paragraph 3 of the Minister'? statement 
it has been stated by the hon. Minister that the 
contract was rescinded and the contractor has 
been debarred. If the responsibility was that 
of the contractor. T would like to know 
whelher thera was any penal clause tn the 
contract under which he could be penalised in 
terms of money.   Under the penal clause you 
eould 



307 Calling Attention to       [RAJYA SABHA]       Urgent Public Importance 308 

[Shri Shridhar Wasudeo Dhabe] 
stop payment to the contractor. Merely 
rescinding the contract is not sufficient. There 
must be a penal clause in the contract. Then 
only the penalty will be commensurate with 
the mischief. These contractors are playing 
havoc with the Have of people of Delhi. 

In paragraph 6 it has been stated that the 
task force inspected more than 20,000 houses 
and its recommendations are being followed 
up by t'ne concerned field officers of the 
Delhi Development Authority. ] would like to 
know what are the recommendations made by 
the task force. If the Minister could tell us 
what are the recommendations made by the 
committee that has been mentioned in 
paragraph 6 of his statement, that will assure 
the people of Delhi that steps are being taken 
for the safety of people and such incidents 
will not occur in future. 

Secondly, whenever DDA is constructing 
houses it will not be proper to appoint their 
own officers as expert committee to go round 
and inspect the works. Will the Government 
consider constitution of such committees with 
persons from outside so that their 
recommendations or decisions will not be 
alleged to be favouring somebody or biassed? 
This is fc very important question. Their 
finding should be independent of the DDA. 

Lastly, thougn the DDA is doing very good 
work in Delhi, it is not doing much for the 
poor people. Nearly ten lakhs of people are 
living in huts in Bombay. Similarly in Delhi 
also tiiere are such people. They cannot afford 
to build houses. That is why encroachment is 
taking place in differnt areas. Will the DDA 
change its policy so that the poor people can 
have their own houses at cheap rate in Delhi? 

THE VICE-CHAIRMAN (DR.) SHRI-
MATI NAJMA HEPTULLA): Would you 
like to reply now or in the end? 

SHRI BUTA SINGH: I will reply in the 
end, 

THE VICE-CHAIRMAN (DR.) SHRI 
MATI NAJMA HEPTULLA: That will save 
time. Shri Bharadwaj. 
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SHRI SHRIDHAR WASUDEO DHABE 
(Maharashtra) : Two per cent houses were 
earmarked for (he journalists and their 
applications had been entertained.   That 
order has been discontinued. 

SHRI BUTA SINGH : I will look in to it. 
to the reported collapse of some 

residential flats newly built by the Delhi 
Development Authority in Vikas-puri and 
other areas in Delhi. 

SHRl  SHRIDHAR  WASUDEO   DHA-
BE :   What about sportsmen ? 
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SHRl SHRIDHAR WASUDEO DHABE ; 
My question was about paragraph 6—about 
the recommendations of the Task Force. 

SHRI BUTA SINGH : The Expert 
Committee's report has been received, I am 
toid, only today by the D.D.A. So let them 
examine these reports and then they will be 
sent to us.   We will definitely 
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[Shri Buta Singh] 

take   action   on   whatever   suggestions   or 
recommendations are given by the experts 

 

 

ALLOCATION OF TIME FOR DISPO-
SAL OF GOVERNMENT AND OTHER 

BUSINESS 
THE VICE-CHAIRMAN (DR. SHRI-

MATI NAJMA HEPTULLA): Before we 
adjourn the House, I have an announcement 
to  make. 

I have to inform Members that the 
Business Advisory Committee at its meeting 
held today, the 23rd February, 1983, allotted 
time for Government and other Business as 
follows  : 

  

 

Tha Committee also allotted 2 hours 30 
minutes for Private Member's Resolution that 
may be moved on Friday, the 25th Feburary, 
1983, and recommended that it should be 
concluded on that very day. 

The Committee, further recommended that 
tho House should sit up to 6-00 p.m. daily 
and beyond 6.00 p.m. as and when 
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necessary, for the transaction of Government 
Business. 

The   House   now   stands   adjourned   to 
11  o'clock tomorrow. 

The House then adjourned at ten 
minutes past six of the clock till 
eleven of the clock on Thur-sdayv 
the  24th  February,   1983. 


